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3. 	Force Oommandinng, 
Air 	Force 	Station, 	Palam,. 
Delhi 	Cantt, 	New 	Delhi. 
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Tugar Pam Bagh AppI •i cants 

K.T. , 	prroxy for Ms.Prasanthi 

Versus 

Union of 	India 	represented 

by 	Secretary Ministry of Defence, 
South 	Block, 	New 	Delhi. 
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Central 	Administration Office, 
tat ion 	Palam. Respondents. . 	. 	. 	. 

through Shardwaj, p roxy for 	Sh. 	A. K. V  
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OPDEP (OPAL) 
V Ofl'ble Sh. Shanker Raju, Member(J) 

A 	c 	nh 	ts ad  question of law in both the 

O.As are identical,these are being disposed of by a 

common order. 

OA--424/2003, applicant is employed as 

Gatekeeper at Palam Cinema V ai I which is stated to be 

managed by Officer Incharge, Central Administration 

Office, Air Force Station, Palam. According to thee 

pleadings the identity card is issued to the applicant 

and 	the applicant had been working uninterruptedly. T h e 

Cinema Hall 	is in control and supervision of Air Force 

Commanding. 
V 
 Applicant also 	contended that regular 

increments are being granted to him at regular intervals 

and 	:as issued temporary monthly pass as issued to the 

ci.iiians as they are fully eligible for regularisation 

to Group-D post and there is .'acancy of Gatekeeper, his 

claim is yet to be considered by the respondents He 

seeks setting aside of proposed termination and he is 

entitled for regularisation. 



3. In OA 425/2003, applicants are employed as 

Safaiwalas at Palam Cinema Hall, Air Force Station Palam, 

New 	De'hi and had 	
been oofltiflou5i y working since 

l299-2000. 	They also assail t
heir proposed termination 

and seek regu'ar1Sat0fl. 

. 	Commor; grounds taken are t h a t- 
 as the 

applicants had worked for number of yearsand are under 

the 	emp I oymer;t at Ci nema Hal 
	 d 1 	wh i oh i a owne 	and 

control led by respondents who supervise their services, 

their proposed terminatIon is in violation of Articles 14 

& 16 of the Constitution of India. 

5. It is contended that the job is of 
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learned pro;<y counsel has been heard. 

in view of the fact that the pleadings in 

OA are not rebutted or controverted, the same are deemed 

One of the contention put forth by the 

respondents is that in the absence of the documents 

attached regarding working priod of the applicants and 

the nature of their employment the identity card issued 

not a valid proof 0f their services. 
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